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91\3\,3,1 on being mentioned this matter ; {
‘ is taken up teday.ﬂ*
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M\'&\M i Heard Mr.Pra\/c»z;C K,Padhi,Leamed
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representirg for the Union of Indiajon whom
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of the Postal Assistant cadre)was pqsted

as sub post Master of Anugul Bazar Sub '
Post. Office with effeet from 10,12, 2003,
He, having faced an order 0f transfer to
Anugul Head Post off:.oe(in h#s%capaeity

of Postal Assistant)has filed this Original
Application undex section 19 of the
Administrative 'I‘ribﬁnals Aect,1985 challenging
the impugned order of transfer undex
Annem:e-«t dated 18th May, 2004, Applicant
has relied upon Rule 60 of Postal Manual v
Vol,IV to state that he should have b_eenA
allowed to centimee at Anugul Bazar Sub

post Office at least for four yearsg and,

in no circumstances,he should have been :
disturbed frorr:)the sald post of Sub Post
Master of Anugul Bazar SO within six months,
Being ag9g rieveawlv by.the impugned transfexr
order dated 18.5.‘2604,the applicant has
also furnished representations te his
authorities under Annexures-A/5 dated 25 5‘0‘
and under Annexure-6 dated 29,5,2004,It is ©
also the case of the applicant that in o'rd:f
to accommodate the Respoidesit No, 4 at

Anugul Bazax, SO, the authorities have
disturbed him (Applicant ). If that is so,
then transfer of Applicant,in order to
accommodate Respondent No, 4 would amount to

a ﬁnala fide exercise of power,ﬁ without
entering into the merits of this case, ﬁhis
Original ;pplication is disposed of with

direction to the Respondents (especially,

to the Respondent No.2) te redress thg} I
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grievances of the Applicant as raised in his
representations under Annexures-A/5 and A/6,

and the averments made in the present Origiml

Application and,while doing so,the Respondents
should keep in mind the departmental instructions
including that of Rule-60 of Postal Manual Vol,/IV,
They should also keep in mipd that Respndent No.ﬂ
is junior to the Applicant in Postal Assistant

o
&

cadre,

While remiting back this matter to the
Respondents,liberty is hereby granted to the
Applicant to pray for a personal hearing and, if

such a prayer is made,the Respondents (especially,
the Respondent No,2) should give the Applicat a
chance to ventilate his grievances in person, The
Respondents should give consideration to the
grievances of the Applicant by the end of June,
2004 and,until such redressals are made, the transfer
of the Applicant from Anugul Bazar SO to Anugul
Head Post Office (as ordered under Annexure-A/4
dated 18,5,2004 ) shall remain stayed,As a
consequence, the transfer of Respondent No,4 under
Annexure-3A/7 dated 18‘;?5}2004 shall not be given
effect to,

With the aforesaid observations and

directions, this Original Application is disposed of '
at the admissimn stage,#}
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3 Send copies of this order,alongwith
copies of the Original Application’ to the Respondents

and free copies of this order be g@given to learned

counsel for both sides,



